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CP 50/94 
in 

OR 375/93. Ot. of Order: 2-12-1994. 

(Order passed by Hon'ble Justice Shri %I.Naeladri. Rao, 
Vice—Chairman) 

* 	* 	* 

The applicants in the Original Applicatiod filed this 

Contempt Petition by alleging that the sole RerPondent  violated 

following 
the/interim order dt.21-2-1994,53Kd 	which rpads as under:— 

"Any promotion that is going to be 

made during the pendency of this O.A. 

is subject to the result in this OA. 

If any promotion is going to be given 

hereafter, it has to be menticned in 

the promotion order that the iromotion 

is subject to 	the result of 	ttJe OR". 

29 	It is contended ro't'. the applicants that asl it is not 

mentioned in the order dt.4-7-94 (Annexure-Il to the C.P. in 

promoting the Loco Shunters and ETs refered to therein as Goods 

(tax 
Drivers (01/Elect) ),said promotions are subject to the final 

order in the O.A.375/93, the Respondent violated the interim 

order dt.21-2-94 passed by this Bench and hence the Respondents 

are liable for contempt. 

3. The applicants are working as Asst,Electrical Drivers. 

The kiue of promotion for them is Loco Shunter and  ETs. 

The 	ititOsini' 
I order dt.21-2-94 is applicable only lin regard 

to the promotions of •Rsst.Elect. Drivers to the Post of Loco 

Shunters and ETs. vThe Annexure—Il order dt.4-7-94 is not in 

rgard to promotions from the post of Asst.Elect.IDriUers to 

t 'e post of Loco Shunters  and ETs. As such the c4ntention 

H 
the applicants that the Respondents committed contemt in 
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not mentioning in Annexure-Il that the said promotions are 

subject to the final orders in OR 375/93 is not maintainable. 

4. 	In the result, the C.P. is dismissedJ 

(R.RANCARAJAN) 	 (V.NEELADRI RAG) 
Member (A) 	 Vice-Chairman 

DL 2nd December, 1994. 
Dictated in Open Court, 

a v 1/ 
	 teputy Registrar (J)cc 

To 

Sri Venkat Rao, Divisional Railway Manager(Personne].) 
S.E.Rlys, Ja1tair. 

One copy to Mr.s.Raniakrishna Rao, Advocate, CAT.}fyd, 

One copy to ME.G.S.Sanghi, SC for Rlys, CAT.Hyd, 
One copy to Library, CAT.Hyd, 

One spare copy. 

pvm. 


